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I THE CEITRAL ADMINISTRATIVE TRIPMIAL, JAIPUR EENCH, JATFPUR
Datz of order: 08.11.2000
CA 110,397 /2000 with MA Hu.'C7/2OODw
Ram llarayan Zharma 5/2 Shri E.L.Sharma working as Sr. Cler) in the
office of Divisicnal Failway Manajast, Western Railway, Jaipur.
.. BApplicant
Versus
1. Union of India throuéh the General Mana J2r, Western Railway,
Head Cmartsr Office, Churchjate, Mumbai.
2. The Divisional Railway Manager, Waztzrn Pailway, Divisional
Failway Managsr's Gffics, Powzr Houze Poad, Jaipur.
.- Res pondents
Mr. I.5.Malik, counssl for the applicant
CORAM:
Hon'ble Mr. Justics BE.Z.Faikots, Vice Chairman
Hon'kle Mr. U.P.llawvani, AJdministrative Member

Order

Far Hon'ble Mr. Justice B.S.Railats, Vice Chairman

Thiz applicaticn haz been f£ila3 fcr cpashing the ordzr dated

4,2.92 vide Ann.Al with a farthsr prayesr that thz respondents may
es

bz divectsd to treat;: the applicant/promcted wee.f. 10.12,1997 with

all conssguential kenafits.

Ze In support of hiz prayer ths applicant has statszd that he was
initially given promotion vide order dated 10,12.97 posting him ko

Fhulzsra as Sznicr Qlerk. Thaoreafter that post was floatad and a

L)

result the applicant was revartad. Thereaftesr the post was restored
and applicant was promobed vidz order dated 20.4.199%%  (Ann.Al3)

that promstion was con regular hasis.

3. The learnzd counszl  for  ths  applicant  sukmitted  that

applicant iz Jdeemed to have b2en promoted weelf. 10,12.1997 vids

Ann.Al notwithatanding that he was reverted in the msantim2. From



.
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the material on veccrd, ws find that thz applicant has oualified

for the promcticnal post only vide Ann.AS dzted 16.3.199%, Under

Ann.A2 he passzd the prescribsd exemination for promction to the

of Zenior Clerk. From this it follows that the zpplicant wes

qualified for the promoticonal post of Senior Clerk only on

16.3.1955 on the Lkaziz of the examinstion conducted in the vear
1999 and he wes =ligikle for vemular promoction. Conssouently,

arplicent has keen promotzd on regular kasis vid: 2rin.213 dated

20.4.1999. From this it fellows that the applicant's promcticn on

Tan ke only wes.f. 20th Apiil, 1999, His esrlier

promotion wes on ad-hoc basiz then he wez not qualified. In these
circumstences, the short pariod of his promctbion wee.f. 10.12.97

remlar gzms cannot be

cannct ke trested asz prometion and the

ccunted for aeny benefit. The lz3rn2d counsel for the aspplicent hae

not brought to cur notice any anthority in support of his

contenticn that such psricd in liskble to bz countsd. Howsvar, the

lezrned counsel for the applicant submits that his reversion wes

cnly dus to floating of the post. Therefors, zpplicant's service
during the period -f hisz reversion may bz tskzn into account. We

requirsd to take this intc oconsideration because A to

n

edministrative rzascns the posts can float and applicent we

availalle he was

S

and vhin the post is not

[x1]

prometed on such = pust

rightly revertzd. Morecvzr, it is nst the ©33e of the applicant

that his Juniors wers not revertsd and he waz reoverted. In the
circumstances, we Jdo not find any nerit in this spplication.
4, The applicant was rzally sagrisved by the ovder of revareion

vide Ann.Al. He should immediately approsch thz Tribunal within the
he
period of limitaticn which/hss not Jdone zlao. He has done thie

after the prescriked psericd of limitation wes over and for that

purpose hie has filed a Misc. applicstion. But we Jdo neot find any
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reason to condone the delqy. From the above, we find no merit in
the Original Applicaticn and the application of delay and hoth ave

dismizsed but in the circumstances without any costs.
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(N.P.NAWANTI ) (B.2.RAIKOIE)
Adm. Member Vice Chairmen




